General Circular No. 04/2022

F.NO. P01icy-01/2/2021—CL-V-MCA—(Part—l)
Government of India
Ministry of Corporate Affairs

5th Floor, 'A' Wing, Shastri Bhawan,

Dr. Rajendra Prasad Road, New Delhi-I
Dated: 27t"May, 2022

To,

VEGCOA,

All Regional Directors,
All Registrar of Companies,
All Stakeholders.

Subject: Relaxation in paying additional fees in case of delay in filing Form 11 (Annual
Return) by Limited Liability Partnerships up to 30t June, 2022- reg.

Madam/ Sir(s),

This Ministry has received representation seeking extension on timelines for filing the
Annual Return (Form 11) by LLPs without paying additional fees. In view of transition from
version-2 of MCA-21 to version-3 and to promote compliance on part of LLPs, it has been
decided to allow LLPs to file e-Form 11 (Annual Return of Limited Liability Partnership) for
the Financial Year 2021-2022 without paying additional fees up to 30t June, 2022.

2. This issues with the approval of the competent authority.
Yours faithfully,

G

(Shobhit Srivastava)
Deputy Director (Policy)

Copy forwarded to: -

i E-Governance section and web contents officer to place the circular on MCA

website.
ii.  Guard file.




